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CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH' 

OANO5760F2009 :. 

Wednesday, this the 7th . day of April, 2Q10 

CORAM: 	. 	. 	 . 	. 
HON'BLE Mr.JUSTICE K.THANKAPPAN, JUDICIAL MEMBER 
HON'BLE Mr. KGEORGE. JOSEPH, ADMINISTRATIVE..MEMBER 

KK.Parangodan 	 . 
Retired Teth.GrJ 	. 
•Exequtive Engineer.  (Construction), Office 

• (DLS-Angul).  
now residing' 'in Kuttikkavil, Houe ' 

P.O Kadalundi Nagaram) 	 . 
Malappurarn District 

• Kerala State, Pin -673314  

'K.K.Baby. 
"Kuttikkavil House  
P 0 Kadalundi Nagaram) 
Malappuram District 	.. ' .. 	 . 
Kerala State, Pin 473314 	 Applicants 

(By Advocate Mr.KPadmanab)ian)  

versus ' 

1. 	Senior Personnel Officer (Construction) 
East-Coast Railway, Radnagar 
Chandrasekharpur 
Bhubáneswàr 	 . 	 .''.•' 

Onssa 	 •., 

2 	The Deputy Chief Personnel Officer (Constiiichon)
­ 64 East-Coast Railway, Bhubaneswar 

Chandrasekharpur ' .,• '' 	. . 
Orissa 

3. 	Union of India repre. 	by eneral Manager .: ,• 
'East-Coast Railway, Bhubanèswar . • 	., 
P.O. Chandrasekharpur'  
Orissa . 	 . . •. •..... 	...... ... 	Respcndents 

(By Advocate 'Mr.Thomas 

The application having 'eEn'heardon:O7.Q4.2o1o, the Tribunal 
onthe same daydehvered...the following:.. . •• . •. 	.. •• 	, . .•• ' 
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ORDER 

HON'BLE Mr.JUSTICE K.THANKAPPAN, JUDICIAL MEMBER 

The original applicant Nol KK Parangap while Vqrking . at 

Bhubaneswar in the East-Coast Railway retd on 31.12.2006. He 

daimed in the OA that as per existing rules 1  an employee of the  Railay 

who have got more than 20 years of service: is..entffleø for .cçmplimefltary 

pass for the employee as well his spgus. Hence he is eptitled for such a 

complementary pas . But inspite of the.. corresppndence with the 3d 

respondent and the original applicant, no.favpurbale sleps h been taken 

in the case of the applicant. Hence the.,applicant  h.  has fil.ed this Ok During 

the pendency of the .OA, the original appilcant, KK.. PrangoCandiedçn 

10.08.2009 and consequently his wife, one, Smt.KKBahy, wassubstituted 

in the OA and she is prosecuting this OA. This QAwas admitted . and 

notice has been ordered to the,  respondents for, .their repjy, if any. The 

learned counsel for respondents, Mr.ThcmasMathew NeII!mopW today 

filed a statement on behalf of the respondnts and, has taken the stand that 

the original applicant while working in service or.. immediately after his 

retirement has not filed any required .application for thi iplementary 

pass. Hence the 3Fd respondent or any other respondent is notin a,posftioi 

to issue complementary pass and there is no other  obiection seen for 

issuing such a pass. It is also stated in the:reply statement that some 

documents which are necessary for.ponsidering the,clairn of the deceased 

employee and his wife are jiec sry,foconsidering the, caseof  the 

applicant for issuing complementary pass. 

2. 	We have heard Mr.K.Padmanabhan, iearjd counst for 

applicant and Mr.ThomasM.athew NeHjmoottit,,Iarned courel for  

. 
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respondents and perued the averments in tie OA as well 
I 
as in the 

statement for and on behalf of rqs  It. Js yery cIer fron the 

statement that the deceased husband of:,  the applicant.was serving in tte 

Railways and has got more than 20 years of service. The applica!t retired 

from service on 31.12.2006. It is also possible to come to aconciusion that 

if any employee who has completed 20 or more y..ears,pf service  is entitled 

for complementary pass fp. himself ,an&spouse.. If so It. Is.  properjqr this 

Thbunal to consider the case on merit. The queston now to e :coidered 

is that whether the present applicant Js entitled jor the Rilway 

complementary pass or not ? Admittedly,  the... hLbanct of the present 

applicant had more than 20 years of service. Since,the appicants did not 

get the complementary pass, Iovever, it Is 

submitted by counsel appearing for.the 3 respondent that there Is no bar 

for giving complementary, pass to the,present app!icant asherhusband, a 

railway employee died, provided shesubmits ce.yequr,eci documents 

as follows:- 

Application fonn for trans/er cornplementaiy pass 
account of the 1 61  applicant. 
Application forn for issue of nyilyidentitj cwt 
for availing post retirement complimentaèy pass. 
Xerox copy of Identity card. 
Passport size photo for family member duly 
attested. 
Service certificate. 
Standard form duly signed. 
Family identity card 

3. 	From the above statement, it is qlar that the Railwiy auttorites 

are ready to consider the caseof the .appllcan. lfso,wedispose of tIis 

OA by directing the 3 1d  respondent, viz., . GeneraL Manager, East-Coast : 

Railway, Chandrasekharpur, Bhubaneswar, Onssa to consider the 

application being filed by the present applicant within Qne.month ,fromtoday 

S 



with n 	 appnat 

orders thereon within a pE.n5.dL.c.t4 of-such  

an a 

	

cation a 	equirjddocunents; 	. 

4. 	With the above directk n, thisOA is disposed of. JtJsatso made 

clear that after the retirement of the Ral!".0.y.emplipylk e,,,,X5is,.wIfe js residing 

in Kerala.e .adLdress.. 	i eim s. d. hy.thepr. nt applicant herself 

and the.. correspondence . .... ii. ..
jfl that.address, .by. the. ,,:3..•respcndent. . 

Thereshafibenoorderastocosts. 	 . 	. 

Dated, the r Apnl, 2010 

K GEORGE JOSEPH . . . 	JUSTICE K.THANKAPPAN' . 

ADMINISTIATIVE MEMBER 	JUDICIAL MEMBER 

vs 	.. 	 . 
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